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already been mentioned by Mr. Dhandapani.
This is a State subject.

(Interruptions)
It is a State subject. Now, Prof. Danda-
vafte.
SHRI ERA ANBARASU: It is a
fraud on the people. 1 want to draw your
attention to it.

MR. DEPUTY SPEAKER : You have
already mentioned. I have also mentioned.
It is a State subject.

12.05 hrs.

(RE : QUESTION OF PRIVILEGE)

PROF. MADHU DANDAVATE : 1
” wish to draw your attention to the fact that

_ the Hon. Spcaker has already kept cel tain

notices of mine pending. 1 only want to re-
mind about my notice of the 12th April,
1983 regarding privilege notice against Shri
P.C. Scthi, in connection with Shri Ghani
Khan Chaudhuri's specch. That has been
kept pending.

MR. DEPUTY-SPEAKER : You bhave
yourself said that it is pending. You said
that they are kept pending by the Hon.
Speaker. How do you expect a reply from
me 7

PROF. MADHU DANDAVATE : When-
ever you are hcre, in the Chair, you are the
Speaker.

MR. DEPUTY SPEAKER :
pending. I told you.

That 1s

PROF. MADHU DANDAVATE : When-
ever you are here, you are the Speaker.
Please do not abdicate the responsibility.

MR. DEPUTY-SPEAKER : That is all
right. Now, you have raised a point. I will
give my observation on that only on what
you have raised now. 1 will give you my
. observations.

PROF. MADHU DANDAVATE : One
more privilege notice, is also pending ; that
is against Shri Veerendra Patil.

MR. DEPUTY-SPEAKER :
saying about the second one.

I am not

(Interruptions)
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MR. DEPUTY-SPEAKER : 1 have
already explained to Prof. Madhu Danda-
vate that the matter raised by him does not
come within the ambit of breach of privilege
and thercfore the question of my giving con -
sent under Rule 222 does not arise. | share,
however, the general concern that what we
need in our body-politic is a spirit of under-
standing and cooperation and that any talk
of violence or confrontation is uncalled for,
as our way of life is one of persuasion.

Now, Shri Mohanty.

PROF. MADHU DANDAVATE : That
was regarding Shri Ghani Khan Chaudhuri's
speech.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East) : Why have you forgotten
me ? You have forgotten me.

MR. DEPUTY-SPEAKER : No. Now,
Mr. Mohanty.

SHRI BRAJAMOHAN MOHANTY
(Puri) . 1 have to mention about the spe-

cial conditions of the peasants and farmers
in Orissa.

MR. DEPUTY-SPEAKER : Yes, Mr.
Mohanty, please. Everyone will be called.
You can keep on standing, if you like.

SHRI BRAJAMOHAN MOHANTY : 1
have to mention about the distressing ondi-
tions which the peasants and farmers in Orissa
are experiencing ; and they are suffering
Thousands of crores of rupees are lost and
this loss is inflicted on them by the pests.
The pesticide used is ineffective.

MR. DEPUTY-SPEAKER : Have you
given a notice of a Calling Attention ?

SHRI BRAJAMOHAN MOHANTY : 1
have already given notice of a Calling Atten-
tion.

MR. DEPUTY-SPEAKER : It might be

under the consideration of the Hon. Speaker,
Now, sit down.

SHRI MAYATHEVAR (Dindigul) : Sir,
[ want to mention ...... (Interruptions)



319 Re. On. of Priv.

MR. DEPUTY-SPEAKER : 1 will call

you last.

SHRI BRAJAMOHAN MOHANTY @ 1
want to mention another matter.

MR. DEPUTY-SPEAKER : No, no.
Pleased raise only one matter, Mr. Mo-
hanty ; that is all right now.

SHRI BRAJAMOHAN MOHANTY : If
a doctor administers wrong medicine, he is
liable for prosecution. Even the State Gov-
ernment, ... (/nterruptions)

MR. DEPUTY-SPEAKER : Please sit
down. 1 have already said. What is this, you
are saying .. (Interruptions)

SHR1I BRAJAMOHAN MOHANTY
The State Government have not taken any
action.

MR. DEPUTY-SPEAKER : Please sit
down. Please sit down. If you are going to
mention something about the Calling Atten-
tion, I have already given you an opportu-
nity. Now please sit down. Yes, Mr. Subra-
maniam Swamy. '

AN HON. MEMBER :
side ?

MR. DEPUTY-SPEAKER: I will call all. I
will not forget Shri A.K. Roy.

What about this

DR. SUBRAMANIAM SWAMY : | am
only raising onc matter. But before raising
it, [ would like to say that Entry Tax is
repugnant to our national integrity and you
cannot just brush it aside. You plecase have
the matter looked into.

I demand a statement from the Govern-
ment on Tarapur issue which Mr. Singh has
raised. The Minister of Atomic Energy—it
must be the Prime Minister—should make a
statement. How can such a thing just happen
like this ? We have only one more day
left.

MR. DEPUTY-SPEAKER : When you
raise it, how do you want a decision to be
given immediately ?

DR. SUBRAMANIAM SWAMY : No ;
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it came at 6 A.M. in the newspapers. A state-
ment should be made,

MR. DEPUTY-SPEAKER :
Now, Shri Soundararajan.

All right.

SHR]I N. SOUNDARARAJAN (Sirla-
kasi) : Entry Tax is in force in various
States. It is in force in several States run by
the Congress (I).

MR. DEPUTY-SPEAKER : What do you
want ?

SHRI K. MAYATHEVAR :
other State, it is there.

No. In no

MR. DEPUTY-SPEAKER : What do you
want ?

SHRI N. SOUNDARARAJAN :1 do
not know why our hon. Members are raising
this subject ; it is a State subject.

MR. DEPUTY-SPEAKER :
Rajesh Kumar Singh.

Now Shri

tovAw gaR feg (feasman) :
qr+gaT, fFar Jrra & gwarai: #7847 Q0
gfeas gzt ** faaay sardr g " a=i
FATE TE 21 /X AT A BITFT A1Z
9% g0 3| THYTATR FEAT ATAT F A §
g gzt 1 ag wIR1 T 3| @ §, O
gRag axdt ST STl 81 *" ag a7 Fm™
gaT 21

MR. DEPUTY-SPEAKER : Are you
raising any point about an Adjournment
Motion or anything else ?

st Tww wAR Ty gF 87 & FaT QA

fea &t oo g o & ) agt 9% oreEed ae-
¥ fafreex 43 &, 3a1 7 axae ) gfaa Tg@)
FTAFAE ? (swaET)

AN HON. MEMBER : He should not
be allowed to make such allegations.

(Interruptions)

**Not recorded



MR. DEPUTY-SPEAKER : There is no
question.

I will go through the record. Please do
not record anything. Now Mr. Chintamani
Panigrahi. . ..

(Interruptions)

MR. DEPUTY-SPEAKER : As regards
whatever is allegatory, I will go through the
record.. .

(Interruptions)

MR. DEPUTY-SPEAKER : If this is not
done in an organised way, I am sorry I
will go to the nextitem on the agenda.
How many hon. Members can I hear ? I
have got only two ears, I can hear only one

at a time. I have called Mr. Panigrahi....
(Interruptions)

SHRI CHINTAMANI PANIGRAHI

(Bhubaneswar) : Hon. Deputy-Speaker,

Sir, I want to bring to the notice of the
Government that about 50,000 iron ore
mine workers in Orissa, most of whom are
tribals, are completely out of job because
the MMTC which is a Central Government
undertaking, is not lifting a single tonne of
iron ore from the iron ore mines. This
should be immediately looked into.

MR. DEPUTY-SPEAKER : Definitely
it will be looked into. ...

(Interruptions)

MR. DEPUTY-SPEAKER : You wanted
me to look into, it will be looked into.

SHRI CHINTAMANI PANIGRAHI .
Secondly, because of the power cut there,
the National Grid should supply power to
the Orissa Zone so that the public sector
undertakings like the fertilizer and the steel
plants are run.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Sir, Mr. Amal
Datta, Mr. Subramaniam Swamy and others
have raised this question regarding Tarapore.
1 was waiting and trying to catch your eye.
My appedl is that the Government should at’

least come with a staternent about Tarapore
today and if they do not come, please allow
a discussion tomorrow, we will discuss it.
You can direct the Government. .

(Interruptions)

MR. DEPUTY-SPEAKER : Now Mr.
Sebastian. ...

(Interruptions)

MR. DEPUTY-SPEAKER : This thing
has been raised and I have already told you
what my powers are. It is left to the Gov-
ernment. I cannot direct the Government
to issue any statement or place any state-
ment before the House. . ..

(Interruptions)

MR. DEPUTY-SPEAKER : That is all
right, what you say is being noted by the
Government also.

SHRI S.A. DORAI SEBASTIAN
(Karur) : Sir, I have given a notice for
Calling Attention with regard to the arrest of
more than 3,000 traders and their illegal
confinement by the Tamil Nadu Government
and the imposition ol entry taxes by that
Government which is unconstitutional and
violative of Articles 301 and 304 of the Con-
stitution. I want a discussion on that.

MR. DEPUTY-SPEAKER : That is all
right, that will be looked into. Now, Mr.
Mayathevar.

SHRI K. MAYATHEVAR: Mr. Deputy-
Speaker, Sir, the entire country knows t_hat
there is no water to drink in Tamil Nadu. I
was on hunger strike and....(Interruptions).

MR. DEPUTY-SPEAKER : That is all
right. We know about the problem. Some-
thing has been done by the Central Govern-
ment also. They have sent water by train.

SHRI K. MAYATHEVAR : There is no'
water in Tamil Nadu. 1 am thankful to the
Government of India, the hon. Dcfmw
Minister and the Railway Minister for sup-
plying drinking water to Tamil Nadu,
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MR. DEPUTY-SPEAKER : Now what
is that you want ? Have you given any
Adjournment Motion ?

SHRI K. MAYATHEVAR : No Adjourn-
ment Motion I have given.

MR. DEPUTY-SPEAKER : Then how
can you raise it ?
SHRI K. MAYATHEVAR : 1 have

given notice under Rule 193 which is sup-
ported by Mr. Lawrence, a Communist M.P.
and by Congress M.P., Mr. Era Anbarasu

....(Interruptions).

MR. DEPUTY-SPEAKER : What do
you want now ? You want water for Tamil
Nadu, that will be looked into. Now, Mr.

A.K. Roy....
(Interruptions)

MR. DEPUTY-SPEAKER : You record

only what Mr. A.K. Roy says. All of you
please sit down. . ..
(Interruptions)
MR. DEPUTY-SPEAKER : 1 have al-

ready told you that the matter shall be
looked into.

SHRI K. MAYATHEVAR : [ will not
sit down.
MR. DEPUTY-SPEAKER : Then keep

on standing !
(Interruptions)

MR. DEPUTY-SPEAKER : When I call
another hon. Member, how can he be so
selfish that he does not allow that Member,
his own colleague, to raise his point ? There-
fore, when I call the next Member, courtesy
and humility demand that the first Member
must sit down.

(Interruptions)

MR. DEPUTY-SPEAKER : Iam sorry,
I have called Shri A.K. Roy.

SHRI A.K. ROY (Dhanbad) : For the
last ten days, many hon. Members of this
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House have raised the question of the Kumar
Dhubi Engineering Works, where 4,000
workers are unemployed for the last four
years and 20,000 family members are starving.
The Speaker has promised that he will con-
sider our Calling Attention Notice. We
have not received any intimation till today.
Since tomorrow is the last day of the session,
I would urge on you to admit that Calling
Attention for tomorrow.

(Interruptions)

MR. DEPUTY-SPEAKER : [ can call
only onc hon. Member to spcak at a time.
When I have called one hon Member, all

the others have to sit down. I am looking
to both right and left.

SHRI HARISH KUMAR GANGWAR
(Pilibhit) :  Sir, are we not members of this

House ?

MR. DEPUTY-SPEAKER : Definitely;
nobody can question that.

SHR1  BAPUSAHEB PARULEKAR

(Ratpagiri) : I would raise two questions.
One is the acute shortage of water all over
the country. Many of the hon. Members
are agitated over this question. Therc was a
question but it was not reached. So, I would
request you to admit a half-an-hour discus-
sion for tomorrow as a special case, because
it is a very important issue.

Secondly, there is an acute scarcity of coins
in Bombay city. I have given a motion
about it. The passengers who travel in
buses are asked to get down because the
conductors have no change with them. Per-
sons are indulging in blackmarketing in
coins. I would, therefore, request you to
consider my motion.

MR. DEPUTY-SPEAKER : With regard
to the shortage of coins, a statement under
Rule 377 is going to be read in this House

by Dr. Subramaniam Swamy, who also
belongs to Bombay.

SHRI K. LAKKAPPA (Tumkur) ; Sir, I
am raising a very serious matter.

MR. DEPUTY-SPEAKER : Definitely;
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when you raise it, it must be a serious

matter.

SHRI K. LAKKAPPA : Iwould like to
draw your attention to the fact that the
Government of India had sanctioned Rs. 10
crores to Karnataka State, considering the
drought situation in that State. What is
happening is that the State Government are
spending the entire money in Kanakpura for
the elections campaign of the Statc Govern-
ment, ignoring the rest of the State, which is
a very serious matter.

MR. DEPUTY-SPEAKER : What reply
do you want from me ? Ask your MLA in
Karnataka to take it up with the State
Government. Shri Amal Datta.

(Inrerruptions)

MR. DEPUTY-SPEAKER : T will call
you. You must speak only when you are
called.

SHRI AMAL DATTA (Diamond Har-
bour) : 1 want to join my friends, who
have asked for a statement from the Govern-
ment on the issue of the Tarapore atomic
power plant. 1 want to say that the Govern-
ment have been hiding everything concerning
the Department of Atomic energy in such a
fashion...

MR. DEPUTY-SPEAKER : 1 have al-
ready replied to it, when it was raiscd by
Shri Satyasadhan Chakraborty. 1 will give
the same reply to you.

SHRI AMAL DATTA : There should be
a parliamentary committee to go into it and
investigate. ....(Interruptions)

MR. DEPUTY-SPEAKER : I have al-
ready given the reply. If he raises the same
issue, can I change my reply ?

st T @R qfaer (Va @) @ I90-
©TET WEIEY, afl AFFT SN T g @Eael
qEA A g AR ag aa agr g & wr@aa-
FIIA A AT AT AF F F0 g
gfa & fag sifasaw gaufo agraar & =7
% 41 8 A guhr Fr a7 ag & f wafs
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ISR AW Y § AT GG A ] q

ST gam & T ST 4-5 AT ¥ AT
faq &, Sa®) %1% agrgar =g faer g1 &
HIqH HIETT § WIXT TIFIX ¥ ag HgAT
=1gar g & afe st g3w 1 g a fig
fFme nadt #1 § AT Wy § agEar :
qiT 487 &1 g, I I 9% &7 f2¥ a9k g
SRW &1 W qFTaqr & A7 1. (35Eaw™)

JUTEUL HFIET : T AW FAT -
T |

S g AT TW9TET ;. IUTEaE o,
ager 1 & AT ATH FATT AGATE N 29
AT 6 ATG F1 I &% q1H2 fHFI7 747
¢ | F@ITA A, @RI A fgegearT argva
A frar @1 gafaq & ST 917 9371 @UE,
WA AT ATH T 7 19 gl, Fafeag Ar
AGATT T T AT Y 1 AW ATH AT FA
e § A & Eougodlo FTE |

MR. DEPUTY-SPEAKER :
a matter for privilege.

This is not

St g0 SHT WG © I3 99 qW J149

o |

MR. DEPUTY-SPEAKER : You cannot
raise everything. This is not a matter for
privilege.

sit gdm wATT A & ffador &)

a1 AET g @I § | AN9q, da & gg FgAr
TTEAT § | 4% UF agd & A q1d 1

(saem)

o7 & gar ara #g @1 § | 9z ar &
IEFTA FAA & (7 FFT AT | ITT o o
& wg7 a1 w@r g ag 98 & f% foad Awaen-
s d%9 §, dggew 499 § IAN oW zed
Infrg...



‘MR. DEPUTY-SPEAKER : It is all
right. The press has got its own freedom.
How can you interfere with their work ?

oY QT FAIT W@ AR @A

(swaE™) ®T7 FT Jfan gaANr g1 A4g AG-

I ¥ BT § | 3freaw vaadq H...
MR. DEPUTY-SPEAKER : Now, Mr.
Chandrajit Yadav......

(Interruptions)

MR. DEPUTY-SPEAKER : Ihave never
asked you to stand up on the bench. You
must take the House seriously. It is not
proper. I want that all hon. Members
should maintain decency and decorum.

57} gOreT HATT T : AT AL 17 v

-

qa d......

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN) : Sir, I riseon a
point of order. It is utterly unbecoming...

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
This way it is not possible to conduct the
proceedings. If he wants, he may even stand
upside down. He is playing for the press.

MR. DEPUTY-SPEAKER : Now, I am
going to the next item—Papers to be laid on
the Table. Nothing doing, I am not allowing
anybody.

12.22 hrs.
PAPERS LAID ON THE TABLE

Review on and Annual Report of Indian Far-
mers Fertilizer Cooperative Ltd. New Delhi
for 1981-82 and Statement for delay, Review
on and Annual Report of Krishak Bharati
Cooperative Ltd., New Delhi for 1981-82 and
Statement for delay, Annuval Report of Indian
Council of Agricultural Research, New Delhi
for 1981-82 and Statement for delay.

THE MINISTER OF AGRICULTURE

(RAO BIRENDRA SINGH) :
on the Table

1.

(2)

(3) (i) A copy of the Annual

(4)

5)

(6)

I beg to lay

(i) A copy of the Annual Report
(Hindi and English versions) of
the Indian Farmers Fertilizer Co-
operative Limited, New Delbi,
for the year 1981-82 along with
Audited Accounts.

(i) A copy of the Review (Hindi and
English versions) by the Govern-
ment on the working of the
Indian Farmecers Fertiliser Co-
operative Limited, New Delhi,
for the year 1981-82.

A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (1)
above. [Placed in Library. See No.
LT-6598/83].

Report
(Hindi and English versions) of
the Krishak Bharati Cooperative
Limited, New Declhi, for the year
1981-82, along with Audited
Accounts.

(ii) A copy of the Review (Hindiand
English versions) by the Govern-
ment on the working of the
Krishak Bharati  Cooperative
Limited, New Delhi for the year
1981-82.

A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (3)
above. [Placed in Library. See No.
LT-6599/83].

A copy of the Annual Report (Hindi
and English versions) of the Indian
Council of Agricultural Research,
New Delhi for the year 1981-82 Part-
II (Administration and Finance).

A statement (Hindi and English ver-
sions) showing reasons for delay im
laying the report mentioned at (5)
above. [Placed in Library. See No,
LT-6600/83).



